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Report of the Department-related Parliamentary Standing Committee on Home Affairs on 

Strengthening of the working of the Ministry of DoNER for effective implementation of 

policies, programmes, schemes and projects meant for North Eastern Region.

MOTION FOR ELECTION TO THE COURT OF  
THE ALIGARH MUSLIM UNIVERSITY

मानव संसाधन िवकास मं�ालय म/ रा+य मं�ी [,ो. (डा.) राम शंकर कथेिरया] : महोदय, म� 
िन
निलिखत �#ताव उपI#थत करता हंू:-

         “अलीगढ़  मुI#लम  िवL˝विवAालय  (संशोधन)  अिधिनयम, 1981 की धारा 28 के िनबंधन� के  

अनुसार इस अिधिनयम के साथ संलNन अलीगढ़ मुI#लम िवL˝विवAालय के पिरिनयम� के 

पिरिनयम 14 के खंड (2) के साथ पिठत खंड (1) की मद (xxiv) के अनुसरण म", यह सभा 
उस रीित से, जैसा सभापित िनदेश द", अलीगढ़ मुI#लम िवL˝विवAालय की कोट2 के सद#य 

के Pप म" (ी मोह
मद अदीब और (ीमती मोहिसना िकदवई के काय2काल की समाIQत और 
9 नव
बर, 2014 से (ी मुRतार अSबास नक़वी को के!Uीय मं�ी पिरषद म" शािमल िकए जाने 

के कारण उWप; होने वाली िरI6तय� पर सभा के सद#य� म" से तीन सद#य� को उ6त कोट2 
का सद#य होने के िलए िनवHिचत करने की काय2वाही करे।’’

The question was put and the motion was adopted.

REGARDING OBJECTIONABLE REMARK BY A MEMBER

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, you have promised that you will 

allow me to speak.

MR. DEPUTY CHAIRMAN: I first promised to Mr. Raja. ...(Interruptions)... Is it a 

point of order? ...(Interruptions)... I will call you also.

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, the 

Supreme Court has ordered that Judges should not be referred to as “My Lord”. Why are 

you giving first opportunity to “Rajas”?

MR. DEPUTY CHAIRMAN: Yes. I agree. ...(Interruptions)... That is a point to be 

considered. ...(Interruptions)... Zero Hour is Members’ hour. I have no problem. I will 

come to you. What is your point of order?

Regarding remark  by a Member


